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MINUTES OF NORMS COMMITTEE(NC-7)OF
PLASTIC&RUBBER PRODUCTS'
MEETING NO.13/AⅣl19

(HELD ON 07.08.2018)
UNDER THE CHAIRMANSHIP OF
SHRIS.BoSo REDDY,ADDL.DGFT

ⅣIeeting No.13/87-NC-7/2018 of NORPIS COⅣ IⅣIITTEE(NC… 7)dealing with`Chapter 39 and 40
ofITC(HS)COde'held on 07.08.2018,under the Chaillllanship of Shri S.B.S.Rcddy,Addl.DGFT,

Dircctorate General of Foreign Tradc,Departtrnent of Commerce,Udyog Bhawan,New Delhi-110011.

FoHowing ofllcers attendcd thc Mceting:

1)

2)

3)

4)

ShriNand Lal, Consultant, DIPP
Shri Shaish Kumar, Technical Expert (Consultant), DGFT
Shri D.N. Mathur, Technical Expert (Consultant), DGFT
Shri Ashok Chander Bhatt, FTDO

2. Following are the decisions of the Norms Committee after deliberation and RA concerned shall
take consequential action as per Foreign Trade Policy/Procedures:

ⅣIANUAL CASES

Subject: Fixation of adhoc norms in respcct of Advance Authorization No. 0310801704
dt.11.01.2016.

Decision: Based On thc cxamination of thc casc of flm by Tcchnical Expcrt(Consultant{DNM})in Filc No.
01/87/050/00364/AM16,thc Committcc dccided to approvc following ad‐ hoc norms:―

EXPORT ITEM QTY IMPORT ITEPl QTY
DESMODUR N 75
(ALIPHATIC
POLYISOCYANATE)
{Non― volatilc contcnt Not

lcss than 75%}

l kg HEXMETHYLENE DI― ISOCYANATE 0.700 kg

PIVALIC ACID 0 005 kg

TRIETHYL PHOSPHATE 0.010 kg

METHOXY PROPANOL ACETATE 0 125 kg

XYLENE 0.125 kg

RA may take consequential action as per Policy / Procedures

Case No.A-64 M/s Covestro (India) Pvt.Ltd. HQ FoNo.
01/87/050/00364/AⅣl16/DES―VII 騰踏vcd

NC No.:13/AⅣl19
Dated:07.08.2018 路おiヶンLl唱監ち016

RA FoNo.03/94/040/00555/AM16



Case No.A-65 M/s Surat l√ etalics Ltd. HQ FoNo.
01/87/050/00220/AⅣ l17/DES‐ VII 岡肌ved

NC No.:13/AⅣl19

Dated:07.08.2018 臨 Ltth露盟 162リュ
RA FoNo。 52/24/040/00015/AM16

Subject: Correction in Minutes of NC Meeting No. 13/AM17 held on 28-12.2016.

Decision:Based On the cxamination(taking clue from at S10N H-134)ofthC Case of flrm by Technical Expert(Consultant

{SK))in File No.01/87/050/00220/AM17,thc Committec dccidcd that bllowing additionalimpod itcm may bc a1lowcd in
the minutes ofMeeting No.13 of Norins Committcc― VII Which was held on 28.1122016-

EXPORT ITEPl QTY IPIPORT ITEⅣ l QTY
Polyester Metallized Film l kg Induction/Evaporation Boat 0 007 Nos

RA may takc consequential action as per Policy / Procedures.

Online Cases

lCase No。 :32/42/87‐ALC1/2014  Patty Name:POLYGENTA
‐                      TECHNOLOGIES LTD

HQ Fitibi/87/036′ 66」 73/AMiζ′ RLA lic 63′Og/040'bO'ij/AMi5/

Case No.:14/8/87‐ ALC1/2016

2 HQFilc:01/87/050/00126/AM17/

阻嚇獣
:柵

T・ LTD性:淵留
に13/8ト

RLA ritlo」 ,94,o46/66063/AMi`/1二 it.No/5:ic:6bi6恵 6'恵ζ4

Mcct No/Datc:13/87‐

ALC1/2018
07.082018

Lic.No/Datc:0310789866
13009.2014

Status:
Deferred

125.022016                1

scntto DIPP on 21.06.2018 for commcnts and the samc

Approved

Decision i The Committee considered the case as per agenda antl decided to approve Adhoc Norms as under subject

to import policy that item is not prohibited:

EXPORTITEM QTY IMPORTITEM QTY

POLYESTER CHIPS 500001く g PET BOTTLES SCRAP 52500 Kg

PARTIALLY ORIENTED YARN 100000 Kg PET BOTTLES SCRAP 110000 Kg

POLYESTER DRAW TEXTURISED
YARN

5000001くg PET BOTTLES SCRAP 550000 Kg

RA may take consequential action as per Policy / Procedures

Decision : The committee noted that the reply of the firm was

are awaited. Therefore, committee decided to defer the case'

Party Namc:PAVAMAN POLY
PRODUCTS PVT.LTD,

Mect No/Datcl1 3/87‐

ALC1/2018
0708.2018

Status:
Deferred

Case No.:50/10/87‐ ALC1/2018

2



HQ Flle:01/87/050/00189/AM19/
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Decision : The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the following information.
a) Technical descriptions/specilications, percentage composition (by weight) ofthe products to be exported.

b) Detailed manuf'acturing process along with technical justification tbr wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

be fumished. lf the scrap is being sold, the sale value/commercial value may be indicated.

e) Material balance indicating calculative statement of the requirement of each of item for manutbcture of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-prodttcts obtained in manufacturing

ICase No.:47/14/87‐ALC1/2016  Party Name:SNR
IRECLAMAT10NS PVT LTD;

Status: Approved

IHQ Fllc
l:01/87/050/00380/AM17/

Decision ! Based on the technioal oomments of DIPP furnished vide Letter No. 7/355/2016-TSW date 06.12'2016' the

Committee approved following adhoc norms:

EXPORTITEM QTY I「嘔PORTITEM QTY
BUTYL RECLAIM RUBBER

5000001くg
BUTYL TUBE SCRAP 4500001く g

RECLAIMING AGENT 52501く g

RA may take consequential action as per Policy / Proceduros.

RLA Filc

:30/24/040/00013/AM17/

Mcct No/Datc:13/87-

ALC1/2018
07.082018

Lic No/Datc:3010103818

17082016

ICase No.:4944/87-ALC1/2016  Parサ Namei SHAKTI
I                     IAPIF00DS PRIVATE LIMITED

IHQ Filc:01/87/050/00382/AM17/RLA Fllc
.                              :30/24/040/00017/AM17/

‐Decision:Bascd on thc cxamination ofthc casc of inn by Tcchnical Expert(Consultant{SK})in Fllc No.
.01/87/050/00382/AM17,thc Conlnlittcc dccidcd to approve foHowing ad‐ hoc norms:

Mcct No/Date:13/87‐

ALC1/2018
0708.2018

Lic No/Datc:3010103826

126.08.2016

Status: Approved

EXPORT ITEⅣ I QTY IMPORTITEM QTY
POWDER COATING RESIN
(CONTAINING EPOXY POWDER
25%,POLYSTER RESIN 35%)

100 MT
EPOXY RESIN
100%

25 500 MT

POWDER COATING RESIN
(CONTAINlNG POLYSTER RESlN
70%)

100 MT
POLYESTER RESIN
100%

107.100 MT

PIGMENTS TITANIUM
D10XIDE
100%

40 800 MT

EXTENDER(BARIUM 24 480 MT
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SULPHATE)
100%

BENZOIN
100%

2040 MT

FLOW LEVELING AGENT
1000/0

2040 MT

MAT HARDNER
100%

2 040 MT

RA may take consequential action as per Policy / Procedures

ICase No.:15/15/87-ALC1/2016

1HQ File:01/87/050/00408/AM17/

Party Namc:RAPID
‐ENGINEERING CO P.LTD

RLA File:05/24/040/00297/AM17/

|_Mcct No/Datc:13/87-

IALC1/2018
107.082018

Lic.No/Datc:0510399797

121.09.2016

Status:
Del'erred

Decision : The committee noted that the reply of the firm was sent to DIPP on I 7.07.201 8 for comments and the same
'are awaited. Therefore, committee decided to defer the case.

ICase No.:31/7/87-ALC1/2018    Party Name:BLS POLYMERS   Mect No/Datc:13/87‐
:LTD.                   .ALC1/2018

07.082018

0/AMl9/ RLA File :051231040100313/AMl7/ Lic.No/Date:0510400127HQ File :01/87/050/001l0/AM19/ RLA File :0j 
t8.10.2016

Decision : The Commitlee considered the case as per agenda and decided issue deficiency letter to the authorization

,holder for submission of the following information.
a) Technical descriptions/specitications, percentage composition (by weight) ofthe products to be exported.
b) Detailed rnanufacturing process along with technical justitication for wastages clairned at each stage and each of the
materials required in the manufacfuring process.

c) Chernical name, Technical specifications of items proposed to be imported.

,d) Whether the scrap generated in the process is being reused or not. If not the technical justitication for its non-use may

'be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
e) Material balance indicating calculative statement of the requirement of each of item lbr rnanutacture of each of export

:product
1) Copy of Guaranteed Norms by Technical Collaborator
,g) Quantity and Notional Value of By-products obtained in rnanufacturing

Status:
Del'erred

Status:
Del'erred

‐Case No.:4/16/87‐ ALC1/2016   1

HQ File:01/87/050/00531/AM17/ 1

Party Nanlc:G+H LIZ INDIA
PRIVATE LIMITED

‐Mcct No/Datc:13/87-
.ALC1/2018

107082018

‐RLA Filc:03/94/040/00686/AM17/ ILic.No/Datc:0310808908
10211.2016                1

Decision : The Contmittee considered the case as per agenda and decided to give Personal Hearing to the firrn with
,technical and production persons who are well versed with the case.

ASHOK
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iCase No.:129/15/87-ALC1/2016 Party Namc:
|                      ILIMITED

IHQ Filc:01/87/050/00522/AM17/IRLA Filc

VIKAS ECOTECH  Mcct No/Datc:13/87- Status: Approved

:05/24/040/00495/AM17/

Decision : Based on the examination of the case of firm by Technical Expert (Consultant {SK}) in File No.

l0l/87/050/005221AM17, the Committee decided to approve following ad-hoc norms:

EXPORTITEM QTY IMPORTITEM QTY

VIKOFLEX― PLUS
(PVC COMPOIIND)

10000001く g
PVC/PVC PESIN 741818 2 Kg

CHLORINATED POLYETHYLENE(CPE) 92727 3 Kg

Acrylonitrile -butadiene rubber (NBR) 46363.6 Kg

DI Octyl Adipate(DOA)

(PVC Plasticizer)
92727 3 Kg

Methyl Tin Mercaptide
(Organotin Stabilizer / Methyltin Stabilizer)

18545.5 Kg

Titanium Dioxide 27818 Kg

RA may take consequential action as per Policy / Procedures

Case No.:38/1/87-ALC1/2017   ,Paty Namc:NAVRATAN      IMcct No/Date:13/87‐       Status:
ISPECIALTY CHEMICALS LLP  IALC1/2018            Deferred
'                               107.08.2018

HQ Filc:01/87/050/00038/AM18/ RLA Filc:08/24/040/00411/AM17/ Lic.No/Datc:0810139670
107.02.2017

Decision:Thc cOmmhtcc notcd thatthc rcply ofthc nm was sentto DIPP on 17 07.2018 for comments and thc samc

arc awaitcd.Thcrcforc,committec dccidcd to dcfbr thc casc

lCase No。 :75/2ノ87-ALC1/2017 1Party Namc:ZENITH       IMCCt No/Datc:13/87-    Status:Approved
l                  .INDUSTRIAL RUBBER    IALC1/2018         1
1                   PRODUCTS PVT.LTD      07.08.2018          ‐

IHQ Filc             RLA File             iLic.No/Datc:03108H075 1
:01/87/050/00132/AM18/     103/95/040/00881/AM17/       '0902.2017              1

1Declslon:Bascd On the technical commcnts of DIPP funlishcd vide Lctter No.7/22/2017-TSW date 06 12.2016,thc

Commi"cc approved following adhoc norrns:

EXPORT ITEDIE QTY 1ルlPORT ITEⅣ I Quantity
recommended

Kg of linished叩酬
01L RESISTANT NBR BASED
RUBBER COMPOUNDED
SHEETS

3000001くg SYNTHETIC RUBBER SSBR 0225

NITRlLE RUBBER― NBR 0.405

ZINC OXIDE ACTIVE C-30 0.034

CARBON BLACK 0090

ACCELERATORS,CBS 0012

ALC1/2018
07.082018

Lic.NoノlDate:0510401072

04.01.2017

11
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ANT10XIDANT,KUMANOX 0.015

RETARDER PVI 001

PLASTICIZER E‐ 168 0.045

GUM ROSIN 0.035

RA may take consequential action as per Policy / Procedures.

ICase No.:53/10/87‐ALC1/2018   Party Name:PAVAMAN POLY   Mcct No/Datc:13/87-
‐                      PRODUCTS PVT LTD,       ALC1/2018

10708.2018
21責
Oiぉ ibi′恵ウ′036,oolう ,/AMi9/ IRLA Filさ :0ウ′24/040/00405/AM17/Lお .No/Datc:0710H1332

、23032017

11)eclsloll :The committcc considcrcd thc casc as per agenda and decided to deferthe case.

Status:
Deferred

「

|

Case No.:54/10/87‐ ALC1/2018

3 1hOrile ibi/急ウ′ёζb′bbi03'AMiO′

Party Namc:PAVAMAN POLY
PRODUCTS PVT LTD,

IRLA Filc:07/24/040/00011/AM18/

Mcct No/Datcl1 3/87-

ALC1/2018
07082018

Lic.No/Datc:0710111447
.21.042017

Status:
Deferred

Case No.:31/3/87¨ ALC1/2017

14

Status:
'Deferred

1

Party Namc:SAGAR
POLYTECHNIK LTD

.HQ File                RLA Filc
:01/87/050/00201/AM18/        :24/24/040/00002/AM18/

IMeet No/Datc:13/87‐

:ALC1/2018

07082018

Lic.No/Datc:2410042194

03052017

Status: Approved

EXPORTITEM QTY IMPORTITEM QTY
CPVC PIPE OR CPVC FITTINGS lKg CPVC RESIN 0.89 Kg

RELEVANT STABILIZER
FOR CPVC RESIN

0 08 Kg

uLEVANT ADDITIVES
FOR CPVC lu]SIN

0.08 Kg

RA may take consequential action as per Policy / Procedures

ASHOK

哺蝋舞鮒躙脳駆Diredorate Generalm辮酬 嚇鰈
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Decision : The committee considered the case as per agenda and decided to defer the case.

Party Namci VASUDHA
ICHEMICALS PVT.LTD.

IRLA File:03/95/040/00067/AM18/

Mcct No/Datc:13/87‐

IALC1/2018

107.08.2018

1Lic No/Date:0310812876

127.04.2017

Ｆ
Ｉ
Ｉ
Ｉ
Ｉ

irs I

lDecision ! Based on the examination of the case of firm by Technical Expert (Consultant {SK}; in File No.

01/87/050/00201/AM17,thc Committcc dccidcd to ttprOVCお 1lowing ad―hoc norms:
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Party Namc:EXPANDED Mcct No/Datc:13/87-ICase No.:2/3/87‐ ALC1/2017

16 HQ Filc:01/87/050/00203/AM18/

Status:
DeferredPOLYMER SYSTEMS PVT.LTD IALC1/2018

.0708.2018

RLA Filc:03/94/040/00183/AM18/ Lic No/Datc:0310814010
,15.06.2017

Decision : The committee noted that rhe reply of the firm was sent to DIPP on 2l .06.20 l8 lbr comments and the same

are awaited. Therefore. committee decided to defer the case.

Case No.:59/3/87-ALC1/2017 Party Name: SLTNFLEX Mcct No/Datc:13/87- Status:
DeferredRECYCLING PRIVATE LIMITED IALC1/2018

107.082018

HQ Filc:01/87/050/00260/AM18/ RLA Filc:08/24/040/00092/AM18/ Lic.No月 )atc:0810140636
,t3.07.20t7

Decision : The Committee considcred the case as per agenda and dccided to call from
Certificate issued by Ministry of Environment and Forest along with a sheet in tabular form
by MOEF as well as utilization of imported used rubber lyre in Advance Authorizations and

for the last three years.

the firm the No objection
indicating the NOC granted
Restricted Import Licenses

ICase No.:72/3/87‐ALC1/2017    Party Name:GOVIND RUBBER  IMcct No/Datc:13/87‐
I                       LlMITED.               :ALC1/2018

107082018

18 1HQ File:01,87'050/00273/AMi8/ 良LA lic:30/24/040/00010/AM18/ILに 。No/Datc:3010104079

114.07.2017

Decision:Thc Comnnittcc considered thc case as pcr agcnda and dccided to dcfcrthc mattcr.

Meet No/Date:13/87-
IALC1/2018

07.082018

Lic.No/Date:0310814861

127.072017

and decided to refer the

Status:
Deferred

iStatus: Deferred

;

i

matter to Technical Expert

IHQ Fllc

l:01/87/050/00345/AM18/

1Decision:The Committee

(COnSultant SK).

Case No.:29/5/87-ALC1/2017

1HQ Fllc

:01/87/050/00344/AM18/

IRLA File

103/94/040/00350/AM18/

considered thc case as per agenda

Party Name:INDOFIL
INDUSTRIES LTD.

IRLA Filc

103/94/040/00341/AM18/

Casc No。 :30/5ノ87‐ALC1/2017  Party Name:ASAWA
INSULAT10N PVT.LTD.

Meet No/Date:13/87-     IStatus:Approved
ALC1/2018
07.082018               ‐

Lic.No/Datc:0310815214   1

17082017

29 Decision : The Conunittee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORT ITEM QTY IMPORT ITEM QTY
INDOFIL K 600F(PVC ADDITIVES
POWDER)

200000 kg ACRYLIC POLYMER C‐20

(INDOFIL C‐ 20)
199000 kg

RA may take consequential action as per Policy / Procedures.



Decision : Based on the examination ol'the case of firm by Technical Expert (Consultant {SK}) in File No.

011871050100287/AM19, the Comrnittee decided to approve following ad-hoc norms:

EXPORTITEM QTY IMPORTITEM QTY
CPVC PIPE OR CPVC FITTINGS l Kg CPVC RESIN 0 89 Kg

RELEVANT STABILIZER
FOR CPVC RESIN

0 08 Kg

RELEVANT ADDITIVES
FOR CPVC RESIN

0.08 Kg

RA may take consequential action as per Policy / Procedures

Case No.:30/13/87‐ ALC1/2018  Party Namci SAGAR
POLYTECHNIK LTD

HQ Fllc                RLA Filc
:01/87/050/00287/AM19/        :24/24/040/00024/AM18/

IRLA File
J

' :30 124 I 0401 00023/AM I 8/
I

IMcct No/Datc:13/87-

ALC1/2018
07082018
:Lic No/Datc:2410042295

117.10.2017

Status: Approved

Status: ApprovediCase No。 :21/9/87‐ ALC1/2017  1PartyName:METRO TYRES   iMcct No/Datc:13/87‐
:                     LIMITED               iALC1/2018

107.08.2018

IHQ Fllc

101/87/050/00462/AM18/

Lic No/Datc:3010104156

1011.2017

122

Decision: As per the written comments fumished by the DIPP vitle their letler No. '7169l2Ol4-TSW dated 3l .12.2014,
the Committee approved following adhoc norms:

EXPORT ITEⅣI QTY I「燿PORT ITEM QTY
(per  100 

～
IT  of

export product)

Special   Nylon   High
Spccd Bicyclc Tyrcs with

(Min.7.5%)EPDM

220 MT 1. Natural Rubber 2223 MT

2. Synthetio Rubber (PBR) 500 MT

3.Synthetic Rubber

(SBR-1502)

6.34 MT

4. Synthetic Rubber EPDM 8.00 MT

5.Carbon Black oヽ ‐330,
N-550,N-660)

17.35 MT

6. Rubber Chemicals (Anti-
oxidants)

0.99 MT

7. Rubber Chemicals
(Accelerator)

0.99 MT

8.    Nylon Tyre Cord Fabric
Dipped   oこ 6-420   D/1,
N66-420 D/1, N6-840 D/1,
Duraskin with RFL)

12.00 MT

Note: Import ltem No. 6 & 7 is allowed upto 7"h of FOB value of export as per Hand Book of
Procedure (Vol. ll).
RA may take consequential action as per Policy / Procedures.

Foreign Trade Development Ofiicer
Dircdor4e General of Foreign Trade
Ministry of Comrnerce & lndusfy

Udyog Bhawan, New Delhi

ASHOK CHANDER B蘭蝙T
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Hq rit.:01/811050/00rOLiarrrrSl RLA File :0512410401004211AMt,/ Lic.No/Date:05t04047g7
08.t2.2017

Decision : The Committee consideretl the case as per agenda antl decided issue deficiency letter to the authorization
holder for submission of the fbllowing information.

23
a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
b) Detailed manut-acturing process along with technical justification for wastages claimed at each stage and each of the
materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.
d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
be flirnished. If the scrap is being sold, the sale value/commercial value may be indicated.
e) Material balance indicating calculative statement of the requirement of each of item for rnanufacture of each of export
product

Status:
Deferred

Case No。 :94/10/87‐ALC1/2017 .Party Namc:MOTHERSON
SUMI SYSTEMS LIMITED

Mcct No/Datc:13/87‐ Status: Approved

IHQ Filc

:01/87/050/00584/AM18/

RLA Filc
:05/24/040/00395/AM18/

ALC1/2018        1
07.08.2018              1

Lic No/Datc:0510404845  ‐

11.12.2017              .

and dccidcd to approvc Adhoc Noms as undcr:Decision : The Committee considered the case as per agenda

24

EXPORT ITEM QTY
Fittings for Fumiture,Coach work orthe like in Others category:ASSY GRAB HNDL FR

LIGHT LIME
(TotalNET CONTENTS OFIMPORT ITEM IN EXPORT PRODUCTS:1.
POLYPROPYLENE RESIN:DOW C702‐ 20 NATURAL=1839.960 Kgs.2.HINGE
DAMPER=32280 Nos)

32280 Nos

Fittings for Fumiturc,Coach work orthe like in Others catcgory:ASSY GRAB HNDL FR

EBONY BLACK
(TotalNET CONTENTS OFIMPORTITEM IN EXPORT PRODUCTS:1.
POLYPROPYLENE RESIN:DOW C702-20 NATURAL=430 920 Kgs 2.HINGE
DAMPER=7560 Nos)                                    __

7560 Nos.

Fittings for Fumitllrc,Coach work orthc likc in Othcrs catcgory:ASSY GRAB HNDL RR LH

LIGHT LIME
(TotalNET CONTENTS OFIMPORTITEM IN EXPORT PRODUCTS:1.
POLYPROPYLENE RESIN:DOW C702-20 NATURAL=914.458 Kgs.2.HlNGE
DAMPER=16128 Nos)

16128 Nos.

Fittings for Fumiturc,Coach work orthc likc in Othcrs category:ASSY GRAB HNDL RR LH

EBONY BLACK
(Total NET CONTENTS OFIMPORTITEM IN EXPORT PRODUCTS:1
POLYPROPYLENE RESIN:DOW C702-20 NATURAL=206.842 Kgs.2.HINGE
DAMPER=3648 Nos)                          _

3648 Nos

Fittings for Fumiture,Coach work orthc like in Others category:ASSY GRAB HNDL RR

RH LIGHT LIME
(Total NET CONTENTS OFIMPORTITEM IN EXPORT PRODUCTS:1.
POLYPROPYLENE RESIN:DOW C702-20 NATURAL=914.458 Kgs 2.HINGE
DAMPER=16128 Nos.)

16128 Nos

ASHOK C

―
|
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Fittings for Fllrniture,Coach work or the likc in Othcrs catcgory:ASSY GRAB HNDL RR

RH EBONY BLACK
(TotalNET CONTENTS OFIMPORTITEM IN EXPORT PRODUCTS:1.
POLYPROPYLENE RESIN:DOW C702‐ 20 NATURAL=206.842 Kgs.2.HINGE
DAMPER=3648 Nos.)

3648 Nos.

Fittings for Fumitllre,Coach work orthe like in Others category:ASSY GRAB HNDL FR

EBONY BLACK
(TotalNET CONTENTS OFIMPORT ITEM IN EXPORT PRODUCTS:1
POLYPROPYLENE RESIN:DOW C702-20 NATURAL=17003 520 Kgs.)

276480 Nos

IMPORTITEM QTY
POLYPROPYLENE RESIN:DOW C702-20 NATURAL 22592.848 kg

RELEVANT HINGE DAMPER 79392 Nos.

RA may take consequential action as per Policy / Procedures.

ICase No.:31/10ノ 87¨ALC1/2017   :Party Namc:TEGA INDUSTRIES Mcct No/Datci1 3/87‐
.LTD.                   :ALC1/2018

107.08.2018

HQ File :01/87/050/00 52llAV^l8l RLA File :Q21241040100053/AM l8/ Lic.No/Date:0210208093

25 129.12.2017

Decision : The cornmitee considered the case as per agencla and decitled to call lbrm the firm following inlbrmation :

a)To indicate separate net weight of mbber part and other materials ttsed in the export prodttct

b) Specilic grade of Synthetic Rubber and Natural Rubber to be used in manulacturing the product

c; Justification tbr import of Hot Rolled Steel and its calculation of requirement for manufacture of export product

Status:
Deferred

Status:
Del'erred

ICase No.:23/1/87-ALC1/2018    Party Name:KAMAKSHIFLEXI  Mcct No/Datc:13/87-     |‐                       'PRINTS P LTD             ALC1/2018            ‐
107.08.2018

26 1HQ Filc:01/87/050/00028/AM19/ IRLA Filc:08/24/040/00071/AM18/ ILic No/Date:0810141720
.08.012018

Decision:The Committee considered the casc as per agenda and dccidcd to refer the matter

‐   ExPcrt(Consultant){SK)

to Technical

iCase No.:32/13/87-ALC1/2018 Party Nalllc:AMPACET
SPECIALITY PRODUCTS

rMeet No/Dato.13187 - Status: Approved
,ALCl/2018
loz.oa.zo ts

Li..No/Dut.,3 I I 0066965
,15.01 .2018

decided to approve fotlowing adhoc norms:

HQ File

PVT.LTD

RLA Fllc

:01/87/050/00289/AM19/       :31/83/040/00132/AM18/

Declslon:Thc coinnlittcc considcrcd thc casc as pcr agcnda and

EXPORT ITEPl QTY IPIPORT ITEPI QTY
U.V. Stabilizer Master Batch
(Containing Not more than 20%o

UV Stabilizer)

20000 Kg LLDPE 6101XR M120(BAGS)
Product codc lPE3089

163201く g

U V STABILIZER
SUNOVIN 770DF
Product codc 3AD0863

40801く g

「



RA may take consequential action as per Policy / Procedures.

Casc No.:8/2/87¨ALC1/2018 Party Name: EXPANDED Meet No/Date:13/87- Status :

DeferredPOLYMER SYSTEMS PVT.LTD IALC1/2018
107.082018

1HQ File:01/87/050/00054/AM19/ .RLA FHc:03/94/040/00818/AM18/ Lic.No/Datc:0310818673
123.01.2018                1

t  lDecision:Thc cOmmi■ ec noted that thc reply ofthe■ m was sentto DIPP on 21.06.2018 for commcnts and thc samc

l  larC awaited.Thercfore,conlmittee decidcd to dcfcr the casc.

|  ICase No.:9/2/87‐ ALC1/2018    Party Namc:EXPANDED      IMcct No/Date:13/87‐      Status:
|  |                     ‐POLYMER SYSTEMS PVT LTD IALC1/2018           1Deferred

.07.082018

29 1HQ Filc:01/87/050/00055/AM19/  RLA File:03/94/040/00819/AM18/ Lic.No/Datc:0310818669   1
2301.2018

‐ IDecision:The committee noted thatthe reply Ofthe arm was sentto DIPP on 21.06.2018 for commcnts and the samc
l  :arc awaitcd.Thereforc,conlmittcc dccidcd to dcfcr the casc.

30

ICase No.:29/1′ 87-ALC1/2018

‐HQ Filc:01/87/050/00029/AM19/

Party Namc:KAMAKSHl
FLEXIPRINTS PRIVATE
LIMITED
‐RLA Flle:08/24/040/00308/AM18/

Mcet No/Datc:13/87-

ALC1/2018
0708.2018

1Lic.No/Date:0810141888

130.01.2018

Status :

Del'erred

the matter to Technical

rStatus: Approved

Decision : The Committee considered the case as per agenda and decided to refer

Expert(Consultant) I SK)

Case No.:39/1/87‐ ALC1/2018

HQ Filc

101/87/050/00039/AM19/

Party Namc:TRP SEALING
SYSTEMS(INDIA)PRIVATE
LIMITED

RLA Filc

:31/83/040/00145/AM18/

Mcct No/Datci1 3/87‐

ALC1/2018
07082018

Lic.No/Datc:3110066970

30.01.2018

Decision !Basedonthetechnical commentsofDIPPftrmishedvideLetterNo.Tll69l20lT-TSWdate26.07.2018,the
Committee approved following adhoc norms:

EXPORT ITEPl QTY IⅣIPORT ITEPl QTY
RUBBER GASKETS/SEALS
FOR PLATE HEAT
EXCHANGER
(VARIOUS TYPES/GRADES) 3262861く g

RUBBER COMPOUND
SHEETS/STRIPS MADE OF
NITRILE/NBR C‐ 210/C‐ 260/C―

277/C‐ 281/C‐ 273

&MADE OF EPDM E146/E
242/E271/E105/E282/E
267

499217 58Kg

RA may take consequential action as per Policy / Procedures.

32 Case No.:32/1/87-ALC1/2018
Party Name:ST MARYS
RUBBERS PVT.LTD

Mect No/Datc:13/87-     iStatus:Approved

ALC1/2018        1

一
　

一

ASHoK

|「

―

「
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Decision : The cornmittee considered the case as per agenda antl tlecitled to approve fbllowing adhoc norms:

ICase No.:3/2/87-ALC1/2018    Party Namc:EXPANDED      MCCt No/Datc:13/87-
‐                      POLYMER SYSTEMS PVT.LTD IALC1/2018

107.08.2018

1HQ Flle 101/87/050/00049/AM19/  RLA Filc:03/94/040/00600/AM18/.Lic No/Date:0310818869
‐05.02.2018

Decision : Based on the decision taken in Meeting No. 20 of Norlns Committee-Vll which was held on 2 I '0 I '20 16,

33 committee decided to approve tbllowing ad-hoc norms :

IHQ Filc

:01/87/050/00032/AM19/

lcase No.:4/2/87‐ ALC1/2018

34 HQ Filc:01/87/050/00050/AM19/

35 1HQ Fllc

:01/87/050/00038/AM19/

RLA Fi!c

:10/24/040/00055/AⅣ f18/

Party Namc:INDOFIL
INDUSTRIES LTD.

‐
RLA Filc

:30/24/040/00040/AM18/

07.08.2018

Lic.No/Datc:1010059878
‐0202.2018

Status:
Approved

Status:
Deferred

Mect No/Datc:13/87‐

ALC1/2018
,07.08.2018

RLA Filc:03/94/040/00621/AM18/ ILic No/Date:0310818874
05.02.2018

the case as per agcnda and dccided to rcferthe mattcrto TcchnicalDecision : The Committee considered

Expcrt(Consultant){SK)

Case No.:38/1/87‐ ALC1/2018  ,Party Name:
ILIMITED

METRO TYRES   Mcet No/Datc:13/87- Status: Approved

IALC1/2018          1
:07.08.2018         :

――‐   ́ ‐― ●  ― ―――    ‐ ―――‐ ‐ ― ― ~― ― 
‐̈‐   =¨―――‐ ~~  ‐́ ―‐

:Lic.No/Datc:3010104235  1

113.02.2018               1

31Pr tibど iIもi僣れまヽ6■お9/20i41iSW da16a bili】 .2614Decision: As per the written conmcnts tirrnishcd by thc

the Committee approYed following adhoc norms:

ASHOK C

棚脚:腑鱚 雲DiredoraPGln*al

躊 騰辮
り

EXPORT ITEPI QTY 1】旺PORTITEM QTY
SURGICAL RUBBER LATEX
GLOVES EN PAIRS NET
WEIGHT OF TOTAL EXPORT
ITEM 163.89 MT

163.890

MT

HIGH AMONIA NATURAL
RUBBER LATEX(WET)60%
(TOTAL NET WEIGHT OF
IMPORT ITEM-228 571 MT)

240 MT

PAPER GRID LACQUER 70
GSM(PaCking Matc五 al)

(TOTAL NET WIEGHT OF
IMPORT ITEM-21.542 MT)

(As per packing Policy
Condition)

21760 MT

RA may take consequential action as per Policy / Procedures.

ITИPORT ITEM

Polyether Potyol
( Exacol TMP 950 )

RA may take consequential action as per Policy / Procedures'

＝

一

EXPORT ITEPI QTY QTY
lKg Trimethylolpropane 0 778Kg

Propylene Oxide 0 249Kg



０
フ

EXPORT ITEM QTY I「燿PORTITEM QTY
(per  100 ⅣIT of
export product)

Spccial   Ny10n   High
Specd Bicycle Tyres with

(Min 7.5%)EPDM

340 MT 1. Natural Rubber 22.23 MT

2. Synthetic Rubber (PBR) 500 MT

3.Synthctic Rubbcr

(SBR… 1502)

634 MT

4. Synthetic Rubber EPDM 800 MT

5 Carbon Black(N‐ 330,

N-550,N‐660)

1735 MT

6. Rubber Chemicals (Anti-
oxidants)

099 MT

7. Rubber Chernicals
(Accelerator)

099 MT

8 Nylon Tyrc Cord Fabric
Dippcd(N6420D/1,
N66-420D/1,N6-8401)/1,
Duraskin with R『 L)

12.00 MT

N"t., I.p".tjt.. N" .6 & 7 is allowed upto Toh of FoB value of export as per Hand Book of

Procedure (Vol. ll).
RA may take consequential action as per Policy / Procedures'

case No.:3/1/81-ALcLt20l8 Party Name: TEGA INDUSTRIES Meet No/Date:13181- Status:

LTD. ALCI/2018 Deferred
07.08.2018

. He File :bt/87/050/00003/AMl9/ RLA File :021241040100179/AMl8/ Lic.No/Date:0210208221
16.02.2018

36

Decision : The cornmittee consitlered the case as per agenda and decided to call tbnn the firn"r following intbrrnation :

- 1li" irtlicate separate net weight of rubber part and other materials used in the export product

Uj Specific grade oiSynthetic il.ubber and Natural Rubber to be used in manufacturing the product

c) Justitlcation for import of Hot Rolled Steel ancl its calculation of requirement for manufacture of export product

case No.:33/13/87-ALC1/2018 Party Namc:AMPACET ,Mcct No/Datc:13/87-

PVT ALC1/2018
107.082018

Status: Approved

Lic.No/Datc:3110066991

131/83/040/00148/AM18/        121.02.2018               1

considcred the casc as pcr agenda and dcCidcd to approve following adhoc norms:

SPECIALITY PRODUCTS
iLTD.

‐
RLA FllcHQ Filc

:01/87/050/00290/AM19/

Decision:Thc committcc

I「ⅦPORT ITEMEXPORT ITEⅣ I
LLDPE 6101XR M120(BAGS)
Product code lPE3089

U.V.Stabilizcr Master Batch

(COntaining Not morc than 20%
UV StabiliZcr) U 「ヽ.Stabilizcr SllNOVIN

770DF― (ChcmiCal Namc
Bis(2,2,6,6‐ Tctramcthyl-4-

QTY QTY

22000 Kg 179521く g

4488 Kg
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Piperidyl)Sebacatc Product codc

3AD0863

RA may take consequential action as per Policy / Procedures.

CaseNo.:35/13/87-ALC1/2018 PartyName:ENVITECH Mcct No/Date:13/87‐

CHEMICAL SPECIALITIES PVT. ALCI/2018
LTD i07'08.2018

38 He File :01/87/05OlOOzg2lAMlgl .nre fite :311831040100169/AMl8/ Lic.No/Date:3110067009 :

20.03.20 I 8

,Decision : The Committee considered the case as per agenda and decided to refer the matter

'Expert(Consultant) {DNM)

‐Case No.:36/13/87‐ ALC1/2018   Party Name:ENVITECH Meet No/Datc:13/87‐

39 HQ Filc:01/87/050/00293/AM19/

CHEMICAL SPECIALITIES PVT.:ALC1/2018
1LTD                     07.082018

1RLA Fllc i31/83/040/00170/AM18/ Lic,No/Date:3110067010

IDecision :Thc Committcc considcrcd the casc as pcr

Expcrt(Consultant){DNM)

iCase No.:34/13/87‐ALC1/2018 Party Name:AMPACET
SPECIALITY PRODUCTS PVT.IALC1/2018

Status:
Deferred

:

to Technical

Status:
Deferred

‐2003.2018               ‐

agenda and decided to rcfer the matter to Technical

Mcct No/Datel1 3/87- Statusl Approved

107.08.2018

1Lic.No/Date:3110067020

128.032018

Decision : The committee considered the case as per agenda and decided to approve following adhoc norms:

|

澁 憩扁

LTD.

RLA Fllc

:31/83/040/00167/AM18/

LTD.

RLA File

131/83/040/00172/AM18/

140

iCase No.:37/13/87-ALC1/2018 Party Name:AMPACET      MCet No/Datc:13/87-
`                   SPECIALITY PRODUCTS PVT.IALC1/2018

Status: Approvcd

|

μl::]:;lli;::294蔦 :;

p7.08.2018

ILic.No/Datci3 H 0067019

128.03.2018

,Decision : The committee considered the case as per agenda and decided to approve following adhoc norms:

EXPORT ITEM I qr" I tuponr trnvl QTY

[9棚

|!嗣

e

LLDPE 6101XR M120(BAGS)
Product codc lPE3089

U.V Stabilizer Mastcr Batch

(COntaining Not morc than 20%
UV Stabiltter) U.V. Stabilizer

SLTNOVIN 770DF - (Chemical

Name Bis(2,2,6,6-TetramethYl-4-
Piperidyl) Sebacate Product code

3AD0863

RA may take consequential action as per Policy / Procedures'

EXPORT ITEⅣI QTY I「ⅦPORT ITEM QTY

22000 Kg 179521くg

4488 Kg
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U.V. Stabilizer Master Batch
(Containing Not more than20Yo
UV Stabilizer)

20000 Kg LLDPE 6101XR M120(BAGS)
Product codc lPE3089

163201く g

U.V.Stabilizer SUNOVIN
770DF‐ (ChcmiCal Name
Bis(2,2,6,6-Tetramethyl-4-

Piperidyl)Sebacate Product code

3AD0863

40801く g

RA may take consequential action as per Policy / Procedures.

Case No.:14/13/87¨ ALC1/2018   Palty Namc:RELIANCE
INDUSTRIES LTD.

case No.:5/13/87-ALC1/2018    Party Namcl RELIANCE
.INDUSTRIES LTD.

Mcct No/Datc11 3/87-

ALC1/2018
07082018

Mcet No/Datc11 3/87-

ALC1/2018
‐07.08.2018

RLA Filc:03/95/040/00997/AM18/1Lic No/Datc:0310820437
■2.04.2018

Status:
Deferred

He File,OVSZ/OSO/OO2TllAMlgl RLA File :031951040101120/AMl8/ :Lic.No/Date:0310820403

Decision: The Committee considered the case as per agen<ta ."0 0..,0.:,::r'"011n",."., letter to the authorization
'holder for submission of the following information.

.^ a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported'
4, 

;1 ;;,;ii;,r"rrii.*rirg process atong with teJhnicallustification for wastages claimed at each stage and each of the

materials required in the manttfacfuring process.

c) chemical name, Technical specifications of items proposed to be imported.

d) whether the scrap generated in the process is being reused or not. If not the technical justilication for its non-use may

be furnished. If the sciap is being sold, the sale value/commercial value may be indicated'

e) Material balance indicating calculative statement of the requirement of each of item for manufachrre of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator
,g;QuantityandNotionalValueofBy-productsobtainedinmanufacturing

Status:
Del'erred

,b"airior, rt. b".*itt.. 
"onria"r"o 

the case as per agenda and decided issue deficiency lefter to the authorization

:holder for submission of the tbllowing information'

43 la) Technical descriptions/specifications, percentage composition (by weighQ ofthe products to be exported'

b) Detailed manufacturing process along with i.Sr,ni.rrlurtincuiion for-wastages claimed at each stage and each of the

.ut.tiult required in the manufacturing process'

c) chemical name, Technical specificaiions of items proposed to be imported.

d) Whettrer the scrap generated in the process is being rlused or_not. Ii not the technical justification for its non-use may

be furnished. tf the scr"ap is being sold, the sale value/iommercial value may be indicated'

e) Material balance indicating calculative statement of the requirement of eich of item for manut'acture of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator

gl a,rmtity and Notional Value of By-products obtained in manufacturing

HQ Filc:01/87/050/00262/AM19/

Party Namc:RELIANCE
INDUSTRIES LTD

Mcct No/Datc:13/87-

ALC1/2018
07082018

ASHOK

Status:
Deferred

DttiliIIilill‖

lill#為

:

44

case No.:7/13/87-ALC1/2018

「
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HQ File:01/87/050/00264lAMlg/ RLA File :031951040101013/AMl8/ Lic.No/Date:0310820436
'12.04.2018

Decision: The Committee considered the case as pcr agenda antl dccided issue deficiency letter to the authorization

holder for submission of the following information.

a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

b) Detailed manuficturing process along with technical justification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. lf not the technical justification for its non-use may

be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

e) Material balance indicating calculative statement of the requirement of each of item tbr manutacture of each of export

,product

0 Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-products obtained in manufacturing

Case No.:2/13/87‐ ALC1/2018 Party Namci RELIANCE
INDUSTRIES LTD

HQ Filc:01/87/050/00259/AM19/  RLA Filc:03/95/040/00735/AM18/

Case No.:3/13ノ 87‐ALC1/2018    Party Namc:RELIANCE
INDUSTRIES LTD

IMcct No/Datc:13/87‐

IALC1/2018

,07.08.2018

1Lic.No/Date103 10820496

11704.2018

Meet No/Date:13/87-

ALC1/2018
0708.2018

ASHOK

Status:
Deferred

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

,holder for submission of the following intbrmation.

45 ,a) Technical descriptions/specifications, percentage composition (by weighQ ofthe products to be exported'

, 'bi D.tuil"d rnanufacruring process along with teihnicallustification for wastages clairned at each stage and each of the

materials required in the manufacturing process.

c) chernical name, Technical specifications of items proposed to be imported.

d) whether the scrap generated in the process is being riused or not. If not the technical justification for its non-use rnay

be furnished. If the sciap is being sold, the sale value/commercial value may be indicated.

, :e) Material balance indicating ca-lculative statement of the requirement of each of item for manufacture of each of export

product

' f) Copy of Guaranteed Norms by Technical Collaborator
g) Quantity anrl Notional Value of By-products obtained in manufacturing

Status:
Del'erred

0260/AMtt/ RLAFile :031951040100915/AMl8/ Lic.No/Date:0310820504 :
HQ File :01/87/050/00260lAMlgl IU-A f tle :Uj/v5lu4u/uuvl)/Alvrr' 

n.O4.ZO1B

Decision: The committee considered the case as per agenda and decided issue deficiency letter to the authorization

hotder for submission of the following information'

46
a) Technical descriptions/specifications, percentage compositiqn (by w-eight) ofthe products to be exported'

r b) Detailed manufacturing process along with teihnicallustification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justitication for its non-use may

be fumished. If the scr-ap is being sold,the sale value/commercial value may be indicated'

e) Material balance indicating calculative statelnent of the requirernent of each of itern for rnanut'acture of each of export

product



IHQ Fllc:01/87/050/00208/AM19/ RLA File:03/95/040/00911/AM18た Lic No/Date:0310820560  ‐

120.04.2018

1 1Decision:Thc Committee considered the casc as pcr agcnda and decided issue denciency lCttcr to thc authorization

1 lhOldCr for submissbn ofthcお Howhg hfomauon

173砒留1:l漑綸lγ:::1::き胤』TTttl陽朧胤藷:認咄五翼呪常富滉題∬:讐∬ind c¨ h of mc
l lmatCrials rcquircd in thc manufacturing proccss.

: ,C)ChCmical namc,Tcchnical spccincations ofitcms propOscd to bc importcd.
l id)WhcthcrthcscrapgencratcdinthcproccssiSbeingrcuscdornot lfnotthctechntaljustincationforitsnOn― use may bc

l lfumiShed.lfthc scrap is being sold,thc sdc valuc/commercid valuc may bc indicated.

: IC)MttCrial balancc indicating calculativc statcmcnt ofthc rcquircmcnt ofcach of itcm liDr manuね cturc of cach of cxpo武

| lprOduct

l 10 COpy OfGuarantccd Norms by Tcchnical Collaborator

l lg)Quantity and Notional Value ofBy― products obtaincd in manufacmring

17

3脚洲 棚 器掘瀧t蹴盟 柵 in mmhming

ICase No.:6/11/87‐ALC1/2018   Party Namc:RELIANCE
INDUSTRIES LTD.

Case No.:10/13/87… ALC1/2018   Party Namc:MLIANCE
INDUSTRIES LTD.

HQ Filc:01/87/050/00267/AM19/ IRLA Fiに :03/95/040/01093/AM18/

Mcct No/Datc:13/87-

ALC1/2018
07.08.2018

Status: Deferred

Status:
Deferred

Status:
Del'erred

Mcct No/Datc:13/87‐

ALC1/2018
0708.2018

Lic.No/Datc:0310820559

‐20042018

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

'holder for submission of the following information.

.. a) Technical descriptions/specifications, percentage composition (by weighQ ofthe products to be exported.
*o bi p.ruit.d manufacturing process along with teihnical justification for wastages claimed at each stage and each of the

lmaterials required in the manufacturing process.

ic) chernical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

, be fumished. If the scrap is being sold, the sale value/commercial value may be indicated.I 
e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

product
t) Copy of Guaranteed Norms by Technical Collaborator

I g) Quantity and Notional Value of By-products obtained in manufacturing

Case No.:12/13/87‐ ALC1/2018   1Party Name:RELIANCE
INDUSTRIES LTD.

Mect No/Date:13/87-

ALC1/2018
07.08.2018

He File :01/87/050/00269lAulgl RLA File :0319510401011l5/AMl8/ Lic.No/Date:0310820648
25.04.2018

49 Decisionl The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the tbllowing information.

a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

bj Detailed manul'acturing process along with teihnical justification lbr wastages claimed at each stage and each of thc

materials required in the manufacturing process.

c) Chernical name, Technical specifications of iterns proposed to be imported.
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d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

be fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

e) Material balance indicating calculative statement of the requirement of each of item for rnanufacture of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-products obtained in manufacturing

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the following information'

.^ a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
)u bl D.tuil"d manufacturing process along with technical justification for wastages claimed at each stage and each of the

lmaterials required in the manufacturing process.
'c) Chemical name, Technical specifications of items proposed to be imported.

rd) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-ttse may

be fumished. If the scrap is being sold, the sale value/commercial value may be indicated.
'e) Material balance indicating callculative statement of the requirement of each of item for rnanufacture of each of export

.product
,q Copy of Guaranteed Norms by Technical Collaborator
g) Qiantity and Notional Value of By-products obtained in manufacturing

Case No.:16/13/87-ALC1/2018   Party Namc:RELIANCE
INDUSTRIES LTD.

IHQ Filc i01/87/050/00273/AM19/ IRLA Filc:03/95/040/01139/AM18/

Case No.:20/13/87-ALC1/2018   Party Nanlc:RELIANCE
INDUSTRIES LTD.

Case No.:9/13/87-ALC1/2018 Palty Nanlc:RELIANCE
INDUSTRIES LTD.

52 HQ Filc:01/87/050/00266/AM19/ RLA Filc:03/95/040/01097/AM18/

,HQ File :0 t/87/050/00 277 tA]Mtgt RLA File :03/95/040/01 I 661AM I 8/ Lic.No/Date:03 I 082065 I

25.04.2018

,Decision: The Conrmittee considered the case as per agenda and decided issue deficiency letter to the authorization

lholder fbr submission of the following inforrnation.

-. a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported'
5 t ;l ;;,;ii;;'-unufJ.iutirg process along with teihnical justification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

aj wnetner the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

,be furnished. If the sciap is being sold, the sale value/commercial value may be indicated.

e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator

g) Quantity and Notional value of By-products obtained in rnanufacturing

Mcct No/Datcl1 3/87-
IALC1/2018
‐07.082018

Lic No/Datc:0310820652

25042018

Mcct No/Date:13/87-

ALC1/2018
0708.2018

IMect No/Datc:13/87-

IALC1/2018
107.08.2018

1Lic.No/Datc:0310820725
127.042018

Status:
Deferred

Status:
Del'erred

Status:
Deferred

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

holtler tbr submission of the following information.

ASHOK
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a) Technical descriptions/specitications, percentage composition (by weight) ofthe products to be exported.

bj Detailed manuticturing process along with technical justification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. lf not the technical justification for its non-use may

be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
,e) Material balance indicating calculative statement of the requirement of each of item tbr manulacture of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator
.g) Quantity and Notional Value of By-products obtained in manufacturing

ICase No.:6/13/87¨ALC1/2018

HQ File:01/87/050/00263tAMtgl RLA File :03/95/040/01012/AMl8/ Lic.No/Date:03108207s0

Decision: The committee considered the case as per agenda 
""d 

d..id.o;i0rlr'"olln.,*., Ietter to the authorization

holder for submission of the following infbrmation.

.^ ,a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

" b; D.tuil.d manufacruring process along with technical justification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justitication for its non-use may

,be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

e) Material balance indiiating calculative statement of the requirement of each of item for manufacture of each of export

rproduct
.f) Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-products obtained in manufacturing

Party Namc:RELIANCE
INDUSTRIES LTD.

Case No。 :8/13′87-ALC1/2018    Party Namc:RELIANCE
INDUSTRIES LTD

Party Namc:RELIANCE
INDUSTRIES LTD

IMcct No/Datc:13/87‐

ALC1/2018
107082018

Mcct No/Datc:13/87-

ALC1/2018
07.08.2018

Status:
Deferred

Status:
Deferred

Mcct No/Datc:13/87‐

ALC1/2018
07.08.2018

HQ File:0t/87/050/002651AM191 RLA File :03/95/040/01041/AMl8/ Lic.No/Date:03108207s2
02.05.2018

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the following information.

-, a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
Ja bi O.tuil.d manufacturing process along with technical justit-rcation for wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemicat name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

bc fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

e) Materiat balance indiiating calculative statement of the requirement of each of item for manut-acture of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator
I ,g) Quantity and Notional Value of By-products obtained in manufacturing

Status:
Del'erred

ASHOK C

Case No.:13/13/87-ALC1/2018
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'lg5l}4)l}ll l6lAM I 8/ Lic.No/Date:03 10820751HQ File :01/87/050/00270lAMl9l RLA File :03 
02.05.2018

Decision: The C<.rmmittee consideretl the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the following information.
a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

b) Detailed manut-acturing process along with technical justification tbr wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. lf not the technical justification for its non-use may

be furnished. lf the scrap is being sold, the sale value/commercial value may be indicated.
,e) Material balance indicating calculative statement of the requirement of each of item for manut'acture of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-prodncts obtained in manufachrring

Status: ApprovedCase No.:30/12/87¨ ALC1/2018 Patty Namc:MACRO
POLYMERS P LTD.

HQ Filc

:01/87/050/00249/AM19/

RLA Fllc

:08/24/040/00226/AM18/

IMcet No/Date:13/87-

IALC1/2018
10708.2018

Lic.No/Datct0810142576

110.052018

IDecision:Based on the cxamination of thc case of flrm by Technical Expcrt(Consultant tDNM})in Filc No.

.01/87/050/00249/AM19,the Conl■ littee decided to approve following ad‐ hoc norms:

EXPORTITEM QTY IMPORTITEM QTY

POLYAMIDE‐ 125(RESIN
CONTENT 100%)

lKg DIMER ACID 0 5273Kg

DISTILLED FATTY ACID 0.2499Kg

TETRAETHYLENE
PENTAMINE(TEPA) 0.311lIく g

RA may take consequential action as per Policy / Procedures

Mcct No/Datc:13/87‐

ALC1/2018
.07.082018

He File :01/87/050/0027glAMlgl RLA File :031951040100004/AMl9/ Lic.No/Date:0310820986
l 5.05.20 I 8

Decision: The Committee considered the case as per agenda and decided issue deficiency lctter to the authorization

'hotder for submission of the following information.

.- a) Technical descriptions/specifications, percentage composition (by weighQ ofthe products to be exported.
)/ bi Detuiled mamrfacturing process along with technical justification for wastages claimed at each stage and each of the

materials required in the manut-acturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

'd) Wh.tlr". the scrap generaterJ in the process is being reused or not. lf not the teohnical justification for its non-use may

be furnished. lf the scrap is being sold, the sale value/commercial value may be indicated.
re) Material balance indiiating calculative statement of the requirement of each of item tbr manut'acture of each of export

rproduct

0 Copy of Guaranteed Norms by Technical Collaborator
, ,g) Quantity and Notional Value of By-products obtained in rnanufacturing

ASHoK CHAFDttR｀年7[1‐

Case No.:22/13/87¨ ALC1/2018   Party Namc:RELIANCE
INDUSTRIES LTD.

Status:
Deferred

; :



Mcct No/Datc:13/87‐

ALC1/2018
07.08.2018

HQ File:01/87/050/00DtstAMlgt Rle pit. :03/95/040/01088/AMl8/ Lic.No/Date:0310821016
I 6.0s.20 1 8

Oaaition, The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the following information'

.- a)Technicaldescriptions/specifications,percentagecomposition(byweight)oftheproductstobeexported.)u 
b; Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justit-rcation for its non-use may

be ftimished. If the scrap is being sold, the sale value/commercial value may be indicated.

e) Material balance indiiating calculative statement of the requirement of each of item for manttfacfure of each of export

product
t) Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-products obtained in rnanufacturing

21

Case No■ 13′11/87-ALC1/2018 國a百雨an・x REHANCE
IINDUSTRIES LTD.

Case No.:11/13/87¨ ALC1/2018   Palty Namc:RELIANCE
INDUSTRIES LTD

ICase No.:15/13/87-ALC1/2018   ‐Party Name:RELIANCE
INDUSTRIES LTD

Mcet No/Datc:13/87-

ALC1/2018
07.08.2018

Status:
Deferred

Status:
Deferred

Status:
Deferred

,Mcct No/Datc:13/87-

:ALC1/2018

'07.08.2018

HQ Fite:01/87/050/00268lAMlgl RLA File :O3l95l040lOll02/AMl8/ Lic.No/Date:0310821011
16.05.2018

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

holder for subrnission of the following inforrnation.

-,, a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
)y 

Ui O.tuit.6 manutacturing process along with technical justification tbr wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justilication for its non-ttse rnay

be furnished. If the scrap is being soltl, the sale value/commercial value may be indicated.

e) Material balance indicating calculative statement of the requirement of each of itent for manufacture of each of export

rProduct
f) Copy of Guaranteed Norms by Technical Collaborator

,g) Quantity and Notional Value of By-products obtained in manufacturing

He Fiie :01/87/050/00zzztANrtst RLA File :03te5t040totl34lAMl8/ 
lfli;|l/i,t.,r310821012 .

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the auth<lrization

- ^ holder for submission of the following information.
6U 

a1 Technical tlescriptions/specifications, percentage composition (by weight) of the pr<lducts to be exported'

b; oetailetl manuf'acturing process along with technicallustification fbr wastages claimed at each stage and each of the

materials required in the manufacturing process.

I c) chemical name, Technical specifications of items proposed to be imported.
, O) wtrettrer the scrap generated in the process is being reused or not. If not the technical justitication for its non-tse may

be furnished. If the iciap is being sold, the sale value/commercial value may be indicated.

e) Material balance indilating calculative statclnent of the require rnent of each of itenr for rnanuf'acture of each of export

product

ASHOK C~



161

22

f, C"py 
"f 

cr*;i""d Nd;by T."h"d t"; -* 
**_*--

g) Quantity and Notional Value of By-products obtained in manufacturing

Mcct No/Datc:13/87‐

ALC1/2018
10708.2018

HQ File:01/87/050/0028OlAlr4lgl RLA File :031951040100028/AMl9/ 'Lic.No/Date:0310821054

Decision: The committee considered ,h. .ur" u. p., ug"rJ -a a*ia"LJ ::;'.'::r.,""cy letter to the authorization

holder for submission of the fbllowing intbrmation.
a) Technical descriptions/specitications, percentage composition (by weight) of the products to be exported.

b) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

materials required in the manutacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. lf not the technical justification for its non-use may

be furnished. lf the scrap is being sold, the sale value/commercial value may be indicated.

e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-prodttcts obtained in mamrfacturing

Case No.:23/13/87¨ ALC1/2018   Party Namc:RELIANCE
INDUSTRIES LTD

Palty Namc:RELIANCE
INDUSTRIES LTD.

Status:
Det'erred

Status:
Del'erred

Case No.:4/13/87-ALC1/2018

HQ File:01/87/050/0026UAMtgt RLA File :031951040100990/AMl8/ Lic.No/Date:0310821089
r 8.05.2018

Decision: The Committee considered the case as per agenda and decidecl issue deficiency letter to the authorization

holder for submission of the following information.

.^ a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
o' b; D"t.il.d manuficturing process along with technical justification for wastages claimed at each stage and each of the

rmaterials required in the manufacturing process.

,c) Chemical name, Technical specifications of items proposed to be imported.

aj Wnetner the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

e) Material balance indicating calculative statement of the requirement of each of item for tnanttlacture of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-products obtained in manufacturing

CaseNo.:17l12t87-ALCllzIl8 PartyName:SIGROUP-INDIA MeetNo/Date:13/87-ALCI/2018 Status:

PRIVATE L IMITED 07.08.2018 Approved

HQ Filc

:01/87/050/00236/AM19/

RLA Filc

:03/95/040/00151/AM19/

IMcct No/Datc:13/87‐

IALC1/2018
107.08.2018

Lic No/Datc:0310821104

21.052018

O: ,DeciSiOn i Based on the examination of the case of firm by Technical Expert (Consultant {DNM}) in File No
I ,otlgzloso 1002361AM19, the Committee decided to approve following ad-hoc norms:

EXPORT ITEM QTY IMPORTITEM QTY

PARA OCTYL PHENOL l Kg PHENOL 0.432 Kg

|
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FORルmLDEHYDE RESIN SP 1068
PHENOLIC RESINS

DI―ISOBUTYLENE 0532 Kg

RA may take consequential action as per Policy / Procedurcs

Case No.:21/13/87-ALC1/2018   Party Namc:肛 LIANCE
INDUSTRIES LTD

Case No.:38/13/87-ALCI/2018 Party Name: AMPACET

HQ Filc

SPECIALITY PRODUCTS PVT.
LTD.

RLA Filc

:01/87/050/00295/AM19/       :31/83/040/00008/AⅣ 119/

Decision:Thc comlnittcc considcrcd thc casc as pcr agcnda and

Mcet No/Date:13/87-      IStatus:Approved

ALC1/2018
07.082018              1

Lic.No/Date:3110067054   ‐

12105.2018              1

decided to approve following adhoc norms:

Mect No/Datc:13/87‐

ALC1/2018
107.082018

Status:
Deferred

HQ Fne:01/87/050/00278/AM19/ RLA File:03/95/040/01173/AM18/ .Lic.No/Date:0310821110
‐21.05.2018

I Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

, holder for submission of the tbllowing intbrmation.

:64 a) Technical descriptions/specifications, percentage oomposition (by weighQ ofthe products to be exported.

bj netaited manufacturing process along with technical justification for wastages claimed at each stage and each of the

: lmaterials required in the manufacturing process.

: c) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-ttse may

: be furnished. If the scrap is being sold, the sale value/comtnercial value may be indicated.
: e) Material balance indicating calculative statement of the requirement of each of item for manuf'acture of each of export
' product

0 Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-products obtained in rnanuthcturing

Case No.:39/13/87-ALC1/2018 Party Name:AMPACET
SPECIALITY PRODUCTS PVT
LTD.

IHQ Filc
:01/87/050/00296/AM19/

RLA Filc

:31/83/040/00009/AM19/

Meet No/Datc:13/87‐

ALC1/2018
0708.2018

1Lic No/Datc:3110067055

‐21.052018

Status: Approved

EXPORT ITEⅣI QTY I「旺PORTITEM QTY

U.V. Stabilizer Master Batch
(Containing Not more than 20%o

UV Stabilizer)

20000 Kg LLDPE 6101XR M120(BAGS)
Product codc lPE3089

163201く g

U.V.Stabilizer SUNC)VIN

770DF― (ChcmiCal Name
Bis(2,2,6,6-Tetramethyl‐ 4‐

Piperidyl)Sebacate Product code

3AD0863

4080 Kg

RA may take consequential action as per Policy / Procedures-
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D*trirr:Thecommitteeconsidered

EXPORTITEM QTY I「燿PORT ITEM QTY
U.V. Stabilizer Master Batch
(Containing Not more than20Yo
UV Stabilizer)

22000 Kg LLDPE 6101XR M120(BAGS)
Product codc lPE3089

179520 Kg

U.V.Stabilizer SUNOVIN
770DF‐ (ChcmiCal Namc
Bis(2,2,6,6‐ Tctramethyl-4-

PipeHdyl)Sebacatc PrOduct codc

3AD0863

4488 Kg

RA may take consequential action as per Policy / Procedures.

|  ICase No。 :19/13/87‐ALC1/2018   Party Namc:RELIANCE      IMcct No/Datc:13/87‐      Status:
INDUSTRIES LTD         IALC1/2018           Deferred

l                                                                 10708.2018                1

1  HQ Filc i01/87/050/00276/AM19/  RLA Filc:03/95/040/01158/AM18/:Lic No/Datc:031082H95
123.052018

1  1Decision:Thc Committcc considcrcd thc casc as pcr agcnda and dccidcd issuc dcflcicncy lctter to thc authorization

l   holdcr for subnlission of thc following information.

178脱 :溜 雷:l轟騒 ‖ 竃 留 燎 聴 』影r箇 濡 ri聡I踊 ふ 鷲 罵 !si:よ:踪 欄 乱 ::ftTttd鋤 げ ぬc

l   matcnals requircd in thc rnanufacturing proccss

l  lC)ChCmical name,Technical spccincations ofitems proposcd to be imported.

| ld)Whcthcr the scrap gcncrated in thc proccss iS being rcuscd or not.Ifnot thc tcchnicaljustincation for its non‐ usc may

bc fumishcd.Iftllc scrap is being sold,thc salc valuc/comnlercial value nlay bc indicatcd.

e)MatCrial balance indicating calculativc statement ofthc rcquiremcnt ofeach ofitem for manufacture ofcach ofcxport
i   product

うCOpy OfGuarantccd Norms by Tcchnical Collaborator
g)Quantity and Notional Valuc ofBy― products obtaincd in manufacturing

l lCase No.:17/10/87‐ ALC1/2018 Parり Namc:A.M.VINYL     IMcct No/Datc:13/87‐      Status:Approved

i  l                     PVT LTD,              IALC1/2018          1
,                                                           107.082018              ‐

|  IHQ File                RLA File                lLic.No/Date:0510406599
1 1:01/87/050/00156/AM19/     :05/23/040/00064/AM19/     .24.052018         :

'  lDecision:The committce considcrcd thc case as pcr agcnda and dccided to approve following adhoc norms:

EXPORTITEM QTY IMPORTITEM QTY

PVC COMPOUND
1250000
Kg

PVC RESIN 1153571Kg

DI OCTYL PHTHALATE(DOP) 97142.9Kg

TIN STABILIZER 24285,7Kg

RA may take consequential action as per Policy / Procedures

iCase No.:18/10/87-ALC1/2018 1Patty Namc:A.M.VINYL     IMcctNo/Date:13/87‐     lStatus:Approved
l                     PVT.LTD.,              IALC1/2018          1
691                             ,                             107_08_2018               :

:HQ File               RLA File               iLic.No/Date:0510406595  ,



:01/87/050/00157/AM19/

Decision : The cornrnittee considered the case as per agenda and decided to approve [r-rllowing adhoc norms:

EXPORTITEM QTY IMPORTITEM QTY

PVC COMPOUND
1250000

Kg
PVC RESIN 1153571Kg

DI OCTYL PHTHALATE(DOP) 97142 9Kg

TIN STABILIZER 24285 7Kg

RA may take consequential action as per Policy / Procedures

-^ Case No.:18/13/87-ALCI/2018tt Party Nallle:RELIANCE
INDUSTRIES LTD.

24.052018

,Mcct No/Datc11 3/87‐

AヽLC1/2018
107.082018

Mcct No/Datel1 3/87‐

ALC1/2018

25

:05/23/040/00065/AM19/

ICase No.:26/13/87‐ ALC1/2018   Party Namc:駆 LIANCE
INDUSTRIES LTD

ICase No。 :17/13/87¨ALC1/2018   Party Namc:RELIANCE
INDUSTRIES LTD

HQ File :01/87/050/00283lAMtgl RLA File :03/95/040/00146lAMlgl :Lic.No/Date:0310821320
30.05.20 I 8

Decision: The Committee considercd the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the tbllowing inlbrmation.

-^ a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

'' b; D.tail"d manuficturing process along with technical justification for wastages claimed at each stage and each of the

:materials required in the manufacturing process.
ic) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being rensed or not. If not the technical justification for its non-ttse may

be fiunished. If the scrap is being sold, the sale value/commercial value may be indicated.

e) Material balance indicating calculative statement of the requirement of each of item lbr rnanutbchrre of each of export

rproduct
.f; Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-products obtained in manufacluring

Mcct No/Datc:13/87-

ALC1/2018
07082018

nq rir. :01/87/050/00274:tAM)9t nr-e rii. :,o3l9ilot4ol}ll56/AMl8/ ,Lic.No/Date:0310821346
31.05.2018

,ba"irion, The Committee considered the case as per agenda and decided issue deficien.y t.tt", to the authorization

holder for submission of the followittg information.

-, a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

'' b; D"tuil.d manufacturing process along with technical justification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.
,d) Whether the scrap generated in the process is being rensed or not. If not the technical justification for its non-ttse rnay

rbe furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
'e) Material balance indicating calculative statement of the requirement of each of item for rnanufacture of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-products obtained in manufacturing

Status:
Del'erred

Status:
Deferred

Status:
Deferred

l l

ASHOK C
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07.08.201 8

HQ File:01/87/050/00275lAMlgl RLA File :031951040101157/AMl8/ Lic.No/Date:O310821344
3 I .05.201 8

I Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization
holder for submission of the tbllowing intbrmation.

I la) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
, ,b) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.' d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

r be fumished. lf the scrap is being sold, the sale value/commercial value may be indicated.
I e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

product

0 Copy of Guaranteed Norms by Technical Collaborator
g) Quantity and Notional Value of By-products obtained in rnanufacturing

I  Case No.:24/13/87‐ ALC1/2018   Party Name:RELIANCE      IMect No/Datc:13/87‐      Status:
lNDUSTRIES LTD.         :ALC1/2018           1Deferred

107.08.2018                ‐

| IHQ Filc i01/87/050/00281/AM19/ .RLA Filc:03/95/040/00034/AM19/ILic.No/Datc:0310821342  1

: |                |                :31.05.2018         1

1  1Decision:Thc cOmmittce considered thc casc as pcr agcnda and dccidcd issue denciency lC"cr to thc authoriza● on

l  h01dcr fOr submission ofthcお 1lowing inお rlnation.

13毬じ蝋l棚聯騒ll竃寵照聴』聯
『
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l  lmatcHals rcquircd in thc manufacmring prOccss

l   C)ChCmicai name,Tcchnical speciflcations ofitcms proposed to bc impoltcd.

: d)Whether the scrap generatcd in the prOcess is being reused or not.lfnot the technicaljustiica● on for its non‐ use may
.   ‐bc fumishcd.Ifthc scrap is bcing sold,thc salc value/commcrcial valuc may bc indicatcd

l lC)Matcrial balancc indicating calculative statemcnt ofthc rcquirement of cach ofitem for manuね cturc of cach of cxpon

l prOduct
l  10 COpy OfGllarantced Norms by Tcchnical Collaborator

l  
‐g)Quantity and Notional Value ofBy― prodllcts obtaincd in manufactllring

Case No.:25/13/87-ALCI/2018 'Party Name: RELIANCE iMeet No/Date:13187- :Status:

i I INDUSTRIES LrD. ,fi3Ji11,J Deferred

HQ File :01/87/050/00 282lAfilgl RLA File :031951040100035/AMl9/ Lic.No/Date:0310821380
0 t .06.201 8

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the tbllowing information.

-, a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

'* b; D.tuil.d manufacturing process along with technical justification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.
d) Whether the scrap generated in the process is being reused or not. If not the technical justitication for its non-use may

' be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

, e) Material balance indicating calculative statement of the requirement of each of item for manutacture of each of export
product
f) Copy of Cuaranteed Nonns by Technical Collaborator

, g) Quantity and Notional Value of By-products obtained in manufacturing

ASHOK C
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'Case No.:4/11/87‐ALC1/2018  Pa=y Namc:ARKEMA       Mcct No/Datc:13/87‐      Status:Approved
l                     lCHEMICALS INDIA PVT.LTD,IALC1/2018

07082018

1HQ Filc              RLA File              Lic.No/Date:0310821790  ‐
:01/87/050/00206/AM19/        :03/94/040/00200/AM19/        120.06.2018

,Decision:Bascd On thc cxamination of thc case of flrm by Tcchnical Expert(Consultant{DNM})in Fllc No.
101/87/050/00206/AM19,the Conlnlittee decidcd to approve following ad‐ hoc norms:

EXPORT ITEM QTY IMPORTITEM QTY
Polycstcr Rcsin SYNOLAC E1239-
65B/Synolac 9605S‐ 65/Syn01ac

20105-65/SYNOLAC E 1240S_65

lKg Neopentyl Glycol 026741く g

Adipic Acid 0 1168 Kg

Phthalic Anhydride 0.3092 Kg

RA may take consequential action as per Policy / Procedures

Case No.:31/13/87-ALCI/2018 Party Name: RAHIL (CPP)
FILMS PVT LTD

Mcct No/Datc:13/87-

IALC1/2018
Status: Approved

107.08.2018              1

1HQ Flle                lRLA File                lLic.NO/Datc:2410042440  1
:01/87/050/00288/AM19/       124/24/040/00010/AM19/        12006.2018

7611)ecls10n:The cOmnlittee considcred thc case as per agcnda and decided to approvc f01lowing adhOc norms:

EXPORT ITEM QTY IMPORT ITEM QTY
METALLISED CAST
POLYPROPYLENE(CPP)FILMS

200 MT PP GRANULES 220 MT

RA may take consequential action as per Policy / procedures

Case No。 :27/13/87‐ALC1/2018 Parり Name:A.M VINYL    IMcet No/Datc:13/87-    IStatus:Approved
l                    PVT.LTD,             IALC1/2018
‐                           .                            :07.082018              1

1HQ File                RLA Filc                :Lic.No/Datc:0510407045  1
1:01/87/050/00284/AM19/    :o5/23/040/00159/AM19/    103.072018        1

1Decision:Thc cOmm遺 cc considcrcd thc casc as pcr agcnda and dccided to apprOvcお 110whg adhOc norms:

EXPORTITEM QTY IMPORTITEM QTY
PVC COMPOUND 1250000

Kg
PVC RESIN 1153571 Kg

DI OCTYL PHTHALATE(DOP) 97142 9Kg

TIN STABILIZER 24285 7Kg

RA may take consequential action as per policy / procedures

78 Case No.:29/13/87-ALC1/2018 Party Namc:METALIC
IMPRESS10NS(INDIA)PVT 'Mcct No/Datc:13/87‐IALC1/2018

甲 2K9

|

Status: Approved
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LTD                   07.08.2018
‐HQ Filc                RLA Filc                Lic No/Datc:0510407153  ‐

:01/87/050/00286/AM19/        :05/24/040/00199/AM19/         10.072018               ‐

79

Decision : The committee considered the case as per agenda and decicled to approve following aclhoc norms:

|

EXPORTITEM QTY IMPORT ITEM QTY
Mobile Window (3636600 Pcs)
(Made out of Hard Coated Acrylic Sheet duly
printed & laminated (.70 to 1.50 MM)

15000 kg Acrylic Shcct

(0.70 To l.50 MM)

16500 kg

RA may take consequential action as per Policy / Procedures

Decision i The committee considered the case as per agenda and decided to approve following adhoc norms:

EXPORTITEM QTY IMPORTITEM QTY
LT‐XLPE
COMPOUND
GRANULES

200000 Kg 1.LLDPE/LDPE GRANULES 201029.l Kg

2.VINYL TRIMETHOXY SILANE LIQUID 2376 7 Kg

3.DICUMYL PEROXIDE SEMI LIQUID 198 Kg

4 ANT1 0XIDANT POWDER 396 1 Kg

RA may take consequential action as per policy / procedures

Case No.:1/13/87-ALC1/2018

Expert(Consultant) {DNM)

Pany Namc:ARKEMA      IMcct No/Datc:13/87-
CHEMICALSINDlA PVT.LTD, IALC1/2018
‐                               10708.2018

Status:
Deferred

116.072018

as per agenda and dccidcd tO rcfcr thc mattcr to Tcchnical

HQ Filc:01/87/050/00258/AM19/  RLA Filc:03/94/040/00304/AM19/ ILic No/Datc:0310822313

Meeting ended with a vote of thanks to the Chair.

***********

‐HQ Filc

IALC1/2018
107.082018

RLA Filc                Lic No/Datc:0510407184


